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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
Original Application No. 69/2022

Parul Bawa Applicant
Versus

State of Haryana Respondent

REPLY BY WAY OF AFFIDAVIT OF VIKRAM, IAS, DISTRICT
MAGISTRATE, FARIDABAD IN COMPLIANCE OF ORDER DATED
08.08.2022

I, Vikram Singh, IAS, District Magistrate, Faridabad, do hereby solemnly
affirm and state as under: -

1. That the deponent is presently posted as District Magistrate,
Faridabad and is fully authorized to swear and depose the facts of the
present case before this Hon’ble Court.

2. That it is pertinent to mention that the deponent assumed the charge
of District Magistrate, Faridabad on 27.08.2022.

3. That this Hon’ble Tribunal on 08.08.2022 was pleased to passthe

following Order, the relevant extract of which is reproduced below: -

“In view of the facts and circumstance of the case, we also consider

personal appearance of the District Magistrate, Faridabad, Divisional Forest
Officer, Faridabad and concerned Senior Officer from the office of Director,
Town Planner, Faridabad on the next date of hearing to be essential for
producing the relevant documents/evidence concerning the matter and
assisting this Tribunal in just and proper adjudication of the questions
involved in the Case. ...,
................ In view of the precautionary principle, it is directed that no
further developmental activity shall take place in the land in question and
no tree standing over the same shall be cut and no further third party rights
shall be created in favour of any person on the basis of the license in
question till further order to the contrary. The District Magistrate,
Faridabad and Commissioner of Police, Faridabad are directed to take
requisite steps for ensuring compliance in this regard.”

4. That it is submitted thatin furtherance of aforementioned Order of \\W/

the Hon’ble Tribunal,on 16.08.2022, the then District Magistrate
visited the site in question along with District Town Planner- Lo

ATTESTED AS IREN IFIED
Faridabad, District Forest Officer- Faridabad and the Sub Divisional

Magistrate (Badkhal) with Chowki Incharge, Green Field @mve Maaistrate.

Faridabad



Faridabad and no activity regarding the development works was

observed.

- Detailed reports were sought from District Town Planner, Faridabad

(Planning) and Deputy Conservator of Forest with respect to the

observations made in the aforementioned Order dated 08.08.2022 by

this Hon’ble Tribunal. That vide Memo No. 5432 dated 22.08.2022 &

Memo No. 605 dated 22.08.2022 respectively (Copy enclosed as

Annexure R/1 and R/2), DTP (Planning) and DFO reported as follow:

i.

fi.

On 16.08.2022, a joint visit has been conducted with the then
Deputy Commissioner (Faridabad), District Forest Officer
(Faridabad) and the Sub Divisional Magistrate, Badkhal along
with Chowki Incharge, Green Field Colony, Faridabad and no
activity regarding work has been observed.

The impugned land mentioned in the subjected complaint is
bearing khasra no. 70-M/s SVC Venture & Lahari Builders. It is
informed that out of the total impugned land, license bearing
no. 50 of 2022 dated 22.04.2022 was granted on land bearing
khasra no. 70// 8/2 (3-12), 9/1 (1-13), 12/2 (1-13), 13 (8-0), 14
(8 0), 17/2 (7-10), 18 (8-0), 19/1 (1-13), measuring 5.00625
acres in Village Sarai Khawaja to M/s SVC & Lahari. As per the
joint inspection conducted, the entire area including the
licensed land has been bounded by approx 6 ft. high boundary
wall and partly with sheet fencing. The license granted land
has been demarcated with burji and toe wall as per the
approved area and Layout Plan. The sewer network has been

laid partly in the license granted land (approx 418 Rmt.

Stretch). The road network has been demarcated, however, no \\q/

earth filling and WBM (Water Bound Macadam) has been done.

ATTESTED AS IDENTIFIE

No construction has been raised on any of the license granted

demarcated site. No development activity has been observEd in

xecutiv
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the area beyond the license granted land except a site office Faridabad



iil.

iv.

measuring approx 165.85 Sqm. has been raised. The site
photographs depicting the said status on the layout plan of
license granted colony and the satellite imagery of impugned
land with key location of respective photographs are enclosed
herewith(copy enclosed as Annexure R/3).

The area under consideration in OA No. 69/2022 is recorded as
GairMumkinPahar in revenue estate of Sarai khawaja and closed
under Section 4 & 5 PLPA where felling of trees require prior
permission of DFO.

The land under consideration in O.A. No. 407 of 2017,
the Hon’ble NGT vide their Order dated 05.03.2019 has
declared the land under consideration as a deemed forest.
However, this order of the Hon’ble NGT has been challenged in
the Hon’ble Supreme Court in Civil Appeal No. 4977/2019 in the
matter of M/s Ajay Enterprise Private Limits vs. Lt. Col(retd.)

Sarvodaman Oberoi and others.
It is further submitted that Hon’ble Supreme Court in the
said matter vide its Order dated 08.04.2022 directed as under:-

“List these matters after the pronouncement of
judgment in SLP © NO. 10294 of 2013 and connected cases in

the following week.”

The judgment in the connected relevant case has been
pronounced by the Hon’ble Supreme Court and now the matter
of M/s Ajay Enterprise Pvt. Ltd. will be heard and decided.
Furthermore, as per the report submitted by Dy. Conservator

of Forest, at present there is no approved definition of deemed

forest.

Regarding the creation of third party rights, it is informed that X\W/

the information regarding the same was sought from Tehsildar,
Badkhal and the project proponent/licensee vide tﬁ?&‘?@
memo no. 5280-84 dated 09.08.2022. As per the information

received vide Tehsildar memo no. 1103 Dated 16.08.2022, the

D/
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vi.

impugned land is under the ownership of project proponent i.e.
M/s SVC &Lahari and no further registration of any sale deed
has been executed in the said land. As per the report submitted
by the project proponent vide letter received on 18.08.2022,
no third party rights have been informed to be created by said
licensee in the earlier license granted project area (Copy
enclosed as Annexure R/4).
The needful instructions have been given to the project
proponent to not carry out any further development works and
to not create any third party rights in the project vide this
office Endst. No. 5284 Dated 09.08.2022. The site is being got
regularly inspected and as per site report, no development
activity has been reported (Copy enclosed as Annexure R/5).
For alleged felling of trees, Forest Offence Report(FOR) No.
0452/100 dated 13.01.2022 has been registered and case has
been filed beforeSpecial Environment Court, Faridabad and FIR
No. 24/2020 has been registered. With respect to the FOR No.
0452/100, it is reported by Dy. Conservator Forest, Faridabad
vide Memo No. 807 dated 12.09.2022 that total no. of trees
found cut on the spot —are as follow:-
a. 448 -Undersize Miscellaneous Species
b. 01 - Safeda
c. 43 - Miscellaneous Species.

As prescribed in report total value and compensation

amount of these trees are Rs. 1,85,438/-.

It is intimated by SHO, PS- Surajkund, Faridabad vide
letter dated 07.09.2022 against FIR No.24/2020, case No. 3\

42/2021 is pending in the Hon’ble SPL Environment Court

ATTESTED AS JDENTIFIEL

Faridabad and is listed on 03.10.2022 for supplying copy of

challan as well as consideration on charge, §xecutive |
Faridabac
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Copies of the said reports dated 12.09.2022 & dated
07.09.2022 enclosed as Annexure R/6 & Annexure R/7.

6. That the deponent also visited the impugned land personally on
05.09.2022 with DTP(Planning), Deputy Conservator of Forest, SDM
(Badkhal) and other revenue officials and found the status of the
impugned site is same as observed the previous District Magistrate in
the preceding paras.

/. That it is humbly submitted that on joint inspection of the site in
question, it was found that no developmental activities have been
carried out. No new trees have been cut from the site. Vide Memo No.
LFA-11/2022/932-35 dated 24.08.2022, instructions have been issued
to the concerned official/persons to ensure that no development work
shall be taken up at the impugned site, no standing trees shall be cut
and no third party rights be created in the project on the basis of
licence in question. In addition to above instructions, the
Commissioner of Police has also been requested to direct the Chowki
Incharge to make regular inspections at the site in question. Copies of
the said letters dated 24.08.2022 and dated 06.09.2022 are annexed

herewith as ANNEXURE-R/8 & ANNEXURE-R/9 respectively.

Place: Faridabad DEPE%@W

Dated: 13.09.2022 (Vikram Singh, IAS)
District Magistrate,
Faridabad
VERIFICATION

Verified that the contents of my aforesaid affidavit are true
and correct to my knowledge based on the official record. No part
thereof it is false and nothing material has been kept concealed

therefrom.

Place: Faridabad DEPON

Dated: 13.09.2022A77E57( 1) 46 | e (Vikram Singh, 1AS)

" """ District Magistrate
Faridabad

)

Exac Jii\/e Magistrate.

Faridabag
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District Town Planner, Faridabad (Planning)

DEPARTMENT OF TOWN AND COUNTRY PLANNING
HSVP Office Complex, Sector-12, Faridabad, Tel No. 0129-2986341

E-mail: dgp6.faridabad.tcp@gmail.com

To,

Sub:-

Ref:-

1. Director, Town & Country Planning,
Haryana, Chandigarh,
2. Deputy Commissioner,
Faridabad.

e

Memo No. 547, ; Dated: o?dlezla—aa.

OA No. 69 of 2022 titled as Parul Bawa Vs State of Haryana &

Others pending before Hon'ble National Green Tribunal, New
Delhi.

Sh. Anil Grover, Sr. Addl. Advocate General, Haryana office memo
dated 09.08.2022.

With reference to subjected matter, it is submitted that the subjected

application had been listed on 08.08.2022 in the Hon’ble Tribunal and orders
dated 08.08.2022 has been passed. Now, as per the proceedings of hearing
dated 08.08.2022, some questions/observations raised by Hon’ble Tribunal has
been conveyed vide Sr. AAG, Haryana memo under reference. The point wise
comments as per record are as under:-

1.
ii.

i,

iv.

g

 The matter relates to Directorate.

The matter relates to Directorate.

The site has been got jointly inspected with Deputy Commissioner,
Faridabad, District Forest Officer, Faridabad and the Sub Divisional
Magistrate, Badkhal along with Chowki Incharge, Green Field Colony,
Faridabad on dated 16.08.2022 and no activity regarding the
development works has been observed. The needful instructions have
been given to the project proponent to not carry out any further
development works and to not create any third party rights in the
project vide this office Endst. No. 5284 Dated 09.08.2022.

Matter relates to the Forest Department.

It is submitted that the impugned land mentioned in the subjected
complaint is bearing khasra no. 70-M/s SVC Venture & Lahari
Builders. It is informed that out of the total impugned land, license
bearing no. 50 of 2022 dated 22.04.2022 was granted on land bearing
khasra no. 70// 8/2 (3-12), 9/1 (1-13), 12/2 (1-13), 13 (8-0), 14 (8-
0), 17/2 (7-10), 18 (8-0), 19/1 (1-13), measuring 5.00625 acres in
Village Sarai Khawaja to M/s SVC & Lahari. As per the joint
inspection report, the entire area including the licensed land has been
bounded by approx 6 ft. high boundary wall and partly with sheet
fencing. The license granted land has been demarcated with burji and

OTP Forwarding letters August 2022 l m
/ \ '
AV ATTESTER AS IDENTIFIED

Execlitive Magistrate
Faridabad



vii.

1.

DTP Forwarding letters

toe wall as per the approved area and Layout Plan. The sewer network

has been laid partly in the license granted land (approx 418 Rmt.
Stretch). The road network has been demarcated, however, no earth
filling and WBM (Water Bound Macadam) has been done. No
construction has been raised on any of the license granted
demarcated site. No development activity has been observed in the
area beyond the license granted land except a site office measuring
approx 165.85 Sqm. has been raised. The site photographs depicting
the said status on the layout plan of license granted colony and the
satellite imagery of impugned land with key location of respective
photographs are enclosed herewith.

As per the information provided by the project proponent-M/s SVC &
Lahari vide letter received on 18.08.2022, the necessary registration
from HRERA as per provision of HRERA Act has not been received as
yet.

The matter regarding implication of Civil Appeal no. 4977 of 2019 on
the impugned land relates to Forest Department.

As mentioned in the letter under reference, the Hon’ble Tribunal had
been got convinced during the hearing only. '

Further, it is submitted that the following directions are
informed to be issued by Hon’ble Tribunal:-

District Town Planner, Faridabad to submit a report as to whether any
third party right have been created by the project proponents in favour of
any person on the basis of license in question.

Directions have been given for not carrying out further development
activity and no standing trees shall be cut and further no any third party
rights shall be created. The District Magistrate Faridabad and
Commissioner of Police are directed to take requisite steps for ensuring
compliance in this regard. -

The report/comments of this office, regarding the above is as
under:-

Regarding the creation of third party rights, it is informed that the
information regarding the same ‘had been ‘sought from Deputy
Commissioner, Faridabad and the project proponent/licensee vide this
office memo no. 5280-84 dated 09.08.2022. As per the information
received vide Tehsildar memo no. 1103 Dated 16.08.2022, the impugned
land is under the ownership of project proponent i.e. M/s SVC & Lahari
and no further registration of any sale deed has been executed in the said
land. As per the report submitted by the project proponent vide letter
received on 18.08.2022, no third party rights have been informed to be
created by said licensee in the earlier license granted project area (Copy
enclosed).

ATTESTED AS IDENTIFIED

22

Exec eMagisivate
Faridakad
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b. The needful instructions have been given to the project proponent to not
carry out any further development works and to not create any third
party rights in the project vide this office Endst. No. 5284 Dated
09.08.2022. The site is being got regularly inspected and as per site
report, no development activity has been reported and the same shall
also be ensured till the final adjudication of the matter. Regarding the
matter of felling of trees, the matter relates to Forest Department.

The above report along with enclosure mentioned above is sent
herewith,

This is for your information and necessary action lease.

DA/As above

District Town Planner,
Faridabad.

Endst. No. Dated:-

A copy is forwarded to the following for information and necessary action,
please.

1. Senior Town Planner, Faridabad.

2. District Forest Officer, Faridabad.

District Town Planner,
Faridabad.
Endst. No. Dated:-

A copy is forwarded to Sh. Anil Grover, Sr. Addl. Advocate General, Haryana
for information and necessary action, please.
\.

District Town Planner,
Faridabad.

ol | n

ATTESTED AS IDENTIFIZ

Execifive Riagisirate.
Faricdabad

DTP Forwarding letlers August 2022
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District Town Planner, (Planning) A
DEPARTMENTOF TOWNAL___________ __ANNING M/ L
HSVP Office Complex, Scctor-12, Fasidabad, Tel No. 0129-2986341 §‘/—
E-mail: dip6.faridabad.tcp@gmail.com tolo ‘47)
MOST URGENT =

COURT MATTER
To,
926990
Deputy Commissioner, g
Faridabad. 52T

(2 ;
Memo No. 53—80, — Dated: OQIﬂ,mq'
Sub: 0O.A. No. 69 of 2022 titled as Parul Bawa Vs State of Haryana.
Ref:- Orders dated 08.08.2022 passed by Hon’ble National Green Tribunal, New

Delhi.

With reference to the subject cited above, it is informed that vide the orders
under reference, passed by Hon’ble NGT in the subjected OA directions have been
given to submit a report as to whether any thirty party right have been created by the
project proponents in favour of any person on the basis of license in question. In this
regard, it is submitted that as per record of this office, the license no. 50 of 2022 had
been granted over an area measuring 5.00625 acres bearing khasra no. 70//8/2 min
(3-12), 9/1 (1-13), 12/2 (1-13), 13 (8-0), 14 (8-0), 17/2 (7-10), 18 (8-0), 19/1 (1-13) in
revenue estate of village Sarai Khawaja, Sector-43, Faridabad to M/s SVC & Lahari for
developing Affordable Residential Plotted Colony under DDJAY Policy-2016. It is
requested that directions may be given to the concerned revenue officer/ Tehsildar,
Badkhal to verify the record regarding the same and send a report regarding creation
of third party right, if any, in the said license granted colony. The next date of hearing
is 14.09.2022. i

This is for your information and necessary action.

District Town Planner,
Faridabad.

Endst. No. Dated:-

A copy is forwarded to the following for information and further necessary
action, please.

1. Director, Town & Country Planning, Haryana, Chandigarh.
2. District Forest Officer, Faridabad. 4 \

District Town Planner,
Faridabad.
Endst. No. Dated:-

A copy is forwarded to the Tehsildar, Badkhal with request to send the above
mentioned report at the earliest, so that the due reply may be submitted in the

Hon’ble Court. \
District Town Planner,
Faridabad.

Endst. No. Dated:-

A copy is forwarded to M/s SVC & Lahari with the direction to submit
documentary proof regarding creation of third party right, if any, in the above
mentioned colony and also with the direction to not create any third party rights and
no ci:flopmcnt works be carried out till the final judgment in the subjected matter

District Town Planner,

8% ATTESTED AS IDENTIFIED
| [Faridabad.

TP Forwarding beltors Juby1 020

ExecuXvV¢ NMagistrate
Faridabad
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3 | ABa yefy IV 7 933 26124
4 | & yonfy M 1 2263 2263
5 | fafg gonfy 1A 4 3995 15980
6 | i@ yenfy IIB 2 6624 13248
—7 | PP s | g 1 13275 E0F
S N 1 7224 7224
&J Uas. 185438
98 WYY Yqgeref qd oY savad w8 M B
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ISl IISTRS fSTT-werdig

Foaro 24f3sTes 10.01.2020 U/s4,5 P.L.P. ACT 1900 & 188, 120-B IPC Act 2020
AqTAT IRSTRS WIS |

A S, :
HieTed grelid HheAT 30 TR ¢ f fefid 10.01.2020 T RAFracehd’

fawg g o IS 30 aeasmme wieee 3 gfoR A 3 ve @
TN B S EIER T HSGA Sfet ¥l Far 7 oAt avhr gearet o Ries Faedr
TRICIIG AN -373Y HeTs A afvaT garT aehdl aua ar 3| e fhog dHelelr
3Weh G GPS 28 27 40 24" N 77 17 40.5°E #ieer o, frdest 7g & 6 4
Iotes; HSTAT & RFad W Stenr AGrser 70 9871457474 | Ribraa &1 Aar
fveror fRam arm A FRET W oae e & OW & A% W AR Qi #7
AIF T HIY HE FA U TR Foawan 717 Pt 9 § #1150 36 97
e 2.f009 T e 3.AEe wRE T Seaw 4.3 9 ude gt
AARTAT & ZART AT Fafed 74T PLPA 1900 & ORT 4 6 oo aid
U & 93 Ay Iy Fers Y ) T dve f Feq | B soRr mn o g
ForgaT sFR HR38W-3725 § e o T &1 a0l 1 fae gt waeh §1 31
ﬁmamﬁmmaaﬁﬁmﬁm%mm%wm
nmaaémﬁé?aammwglmﬁa@u%ﬁ;m%ﬁmw
IS AN ToF FXSh T&d ¥ &I FEAGET 1 A0 TF 3 a7 Uford SR
Foorees feare 10.01.2020 ## 6.00 & v R0 70 1 v wfy fSremw Uy
werare 2. U 9fd @ #vser HftE Bl @ geert &g 9fvd &1 o
WwaﬁmﬁmmﬁMQrmsoﬁoa@ﬂ@Hm
A H A5 TG| Hl FHellgen a1 T FheAT gl H TaGA & T oy
TT| AFCAT gl H IR RIS g e el amd JgaqR oxar arer
WWWW,W?WWWWMW
P AT FEER o eI 3TATs & RS Faer e FIRwrar qwr
e W IR W AHEAT gl # ATAETER FRGAR fmar amr yRidne 2
HIA B FHAH & qaemar fh g7 500 $99 Cerd W AIH &Y W@ &1 3N g
frardr a1 fasiqy arer 4Is e Aierere A0 IR 97 Seor Randt e s
PIeTElG @ Hoed SHER STHle Al Alfoles dT Aol 97d & sl T diere Fwar
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Wm'ﬁmmﬁmaamﬁﬁmmﬁmml HRCHT Bl
H SheR R Y7 gl el ama IR g e foen e aBe I
e el e R e e R wherm #0 whe g ol Faren
Mg e wlEEg A0 FNE OF A SR e AR e dier e aier e
WIETETE Y FARCHT ol A FATATER FRGAR &tk Atelrar 3rererd # a7 fomar
ST T R feewisr 13.01.2020 F e g H AGE FqFEAT A e R &
& a3 U5 44 3 O 93 448 F¢ & ReA® 15.01.2020 FT YAy Yeirh HAN o
Wac A0 18/18@mmzomﬁgwmmma§hﬁaﬁ
wgﬁr AT add T 1980 @ 2015- 2016 Ul v T fewid 16.01.2020 & 3isid
R Ted IOE s dease BligEe o af@sr A0 4496 At 21.09.1979
QT | mmﬂmmﬁmmﬁm@awmmﬁﬂ%
7| S ReATH 15.03.2020 F FHEH ol H ML A0 HR 38 W 3725 &1 A4
IERIRIRECIED 17.03.2020$T§F#rm§nw&hawaamqﬁﬁﬁ3ﬂtﬁ
FAH TS 3E sAATSTHE T DGL 121 FIRST FLOOR, DLF, THE GALLERIA
. MAYUR VIHAR, PHASE-1, NEW DELHI-110091 & grfoR @rhr #ld fthes
Frelel  wlerelE 3T MEMORANDUM OF UNDERSTANDING DATE
27.08.2011 % Fof 13 45T  DEVELOPMENT AGREEMENT DATE 28. 10.2011
aer R %?W04092020 ﬁmmﬁaﬁr%ﬁmm#m
Afa® 39 Mr. SHRI C H SHRI NIWASH RAO S/O0 SH C
VENKATESHWAR RAO R/O H.N. 102 SV SHELTORS MLA COLONY ROAD
NO 12 BANJARA HILLS HAYDRABAD Mr. SH LAXMAN RAO S/O S SHRI
DHAR RAO R/O HOUSE NO 509-F FACE-3 ROAD NO 86 JUBLI HILLS
HAYDRABAD @rﬂmmﬁmmﬁaﬁmrﬂﬁvwﬁm
aﬁaﬁﬂoszozoﬁmmaaﬂ%lwmm#m
FRET Mr. SHRI C H SHRI NIWASH RAO S/O SH C VENKATESHWAR
RAO R/O H.N. 102 SV SHELTORS MLA COLONY ROAD NO 12 BANJARA
HILLS HAYDRABAD Mr. SH LAXMAN RAO S/O S SHRI DHAR RAO R/O
HOUSE NO 509-F FACE-3 ROAD NO 86 JUBLI HILLS HAYDRABAD &
Protigr 04.09.2020 F AT s R ST g § S AHEAT gon 7 Mr. SHRI
C H SHRI NIWASH RAO S/O SH C VENKATESHWAR RAO R/O H.N. 102
SV SHELTORS MLA COLONY ROAD NO 12 BANJARA HILLS HAYDRABAD
Mr. SH LAXMAN RAO S/O S SHRI DHAR RAO R/O HOUSE NO 509-F
FACE-3 ROAD NO 86 JUBLI HILLS HAYDRABAD & STl FfAg & HROT

AET g Y § 3@a S FAHeAT gl # ReAiw 27.01.2021 & IR Mr,

ATTESTED AS IDENTIFIED

ExeMMagistmte
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SHRI'C H SHRI NIWASH RAO S/0 SH C VENKATESHWAR RAO R/O H.N.
102 SV SHELTORS MLA COLONY ROAD NO 12 BANJARA HILLS
HAYDRABAD Mr. SH LAXMAN RAO S/O S SHRI DHAR RAO R/O HOUSE
NO 509-F FACE-3 ROAD NO 86 JUBLI HILLS HAYDRABAD & gIfarw Y
mmammmlwwmﬁmmwym
BIdIaTer ARl 3T SRAR A= wven e srefere 30 w0 @ HRID Adew FeR
36 AN T Fe A WA T 70 6 -14/17 A998 FeR A0 75 Blierare
AT FREAY THRT §1 e gom & W aweher awdver s gt ¥ HRGA
m?%mmﬁmmmmmmmm@m,
SO F e AR M9 o AR AT FEEGR e 3gNge 3avs,
ﬁwm@mwgﬁaﬁgmmawwmm
Wm,m?wmmmmmmmm
T AT A 79 R 4w st e wemere 70 7P g7 Seel forardr
mmmmmom?wwwmmmwmm
WAEEE Mr. SHRI C H SHRI NIWASH RAO S/O SH C VENKATESHWAR
RAO R/O H.N. 102 SV SHELTORS MLA COLONY ROAD NO 12 BANJARA
HILLS HAYDRABAD Mr. SH LAXMAN RAO S/O S SHRI DHAR RAO R/O
HOUSE NO 509-F FACE-3 ROAD NO 86 JUBLI HILLS HAYDRABAD &
RIeTs AT A AR W oRe W AdEAT @1 g SR URT 173 Cr.p.c
TR FWF TR 3 AT ¥ g9 Rais 15.02.2021 @7 e
A Rar oram 3w% aw g gon # Reiw 14.06.2021 F1 RN Ayeg FER
36 AN OF Fee drel Al FF 70 @ -14/17 90 FAR A0 75 FIEEIE
% e Facy T ARG T AR R IERA R AFEHAT gl & WAATER
PReaR fRar man 3Ry Jgeg FoR 36 OO F 3Ol w7 & B ST @
W FARITER IS AR & ADFe FFT HRIY Ay FraW 36 el T FFT
TS H 9T foRar arm) IR Ao FITR AT HeTold ¥ SHET W T @
¢l 38F G AT ed § Reis 02.08.2021 F A AT W A A
giciioeT ARy 3T SRAQ AT Wen e 3eIE 30 W0 & anve oY &N
are) foAr 11.08.2021 #1 IRAD 31 7 A Qi Faw 9 AR e
drer frem 3refloe 30 90 & TR Proer A FREARr T fAerer R o
W ARSHAT &5 A ATARER ARGAR fRar arar sl s@r @ A @ichore
fardY aria sRAQY urer wer fHem 3T 30 90 F o H ¥ wE s T
T FARMTEET s IR T Aol FIER HRIDY 3T T A Qe oy ariw
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ExecutiVe Magistrate
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AT AT T TS 31efe1E 30 W0 &Y AWeher rarera & der R 17| HR
A T A gl (Yl T $Raqw urer sver v s 30 90 A
ETAT { STAT I T TET 1 ARG 87 T A grefiermer PRy aa sRaq
wmmmwmamwwm?mmmw
A0 9 -14/17 Y9913 F&R B0 75 wleEre & RAAE Fee afqa T arend o
fﬁ%mwgaﬁwamwmzhum173(8)Cr.p.c#uwmwma%§
e A Qe 13.09.2021 9 Rer o ger ¥ @it ord Rufe &
JATT H fegar Rdfe Rreusr -

1. sty Ao gorer, IMIC wiieae @ sy gafawor seea &

fRarrefier 2
2. |A ICAE = 25
3. 9T6t =dTsi & o B

4. JTATEl =9TaTdl WHIS =AY
5. 3O a¥¥T = 03.10.2022

)re &y

7)urew & 5 0 Rdfe Jar & der B

8,) (‘&*‘) wletio A Jid /
Q) mi. seem Oafod Per.rr,lty, ey \ﬁ,\*‘ ”V

PL Enyiernmedt Courk Pep 0 (0 Uaieres BT, |
Vs G oriler (tersipied ) Raertas 7.05.2022
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Sh ‘%ﬁpho: Khatana, APP.

Accnscd Laxman Rao'Surbhi and Srinivas F *» Chithapatla represented by Sh.
$.8//Rko; Advocate.

Acmﬁ d Bhura, Firoz, Irfan, Farukh and Yunus represented by Sh. Imran Khan,
Adv’q&}ate
£ "',d Mohinder Kochar represented by Sh. Sandeep Sharma, Advocate.

o\ls ‘d Mohd. Haneef, Daud, Harun and Rafeek on bail with Sh.Imran Khan,

iiao Chlthapatla, Mohmder Kauchar ra and consideration on charge.

o o “- S r
Asegt) ©
Presiding Officer, Spl. Env. Court

Faridabad. UID:HR0387
23.02.2022

Laxman Rao Surbhl ahd Srinivas Rao Chithapatla represented by Sh.
Advocate -

Mohmder Kophar represented by Sh. Sandeep Sharma, Advocate.
‘Mohd. Haneef Daud; Harun and Rafeek on bail with’'Sh.Imran Khan,

Ly S
Seema) '
Pres1dmg Officer, Spl Env, Court
Taric "ad. UID:HR0387
o 30.05.2022 i
ATT‘éSTED AS IDENT IFIED ceﬁ'\(\(‘»
/..;- 2 Q-(““
t }: C Mizagiatrate Bt
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DN

Present:

State Vs. Hanif etc,
G

Sl_l_‘.y_ibhor Khatana, APP,
Acq d Laxman Rao Surbhi and Srinivas Rao Chithapatla represented by Sh.
Amit Sharma, proxy counsel for Sh. S.S. Rao, Advocate.

A‘g;?]giged Bhura represented by Sh. Imran Khan, Advocate.

Agensed Mohd. Haneef, Daud, Harun, Rafeek, Firoz, Irfan, Farukh and Yunus on
baﬂ vith Sh.Imran Khan, Advocate.

ML &

(S -
) 'g'fj; Ql/
’ @e{ma)
Presiding Officer, Spl. Env. Court
Faridabad. UID:HR0387
22.09.2021

ibhor Khatana, APP.

d Laxman Rao Surbhi and Srinivas Rao Chithapatla represented by Sh. .
0, Advocate.

d Bhura represented by Sh. Imran Khan, Advocate.

d Mohinder Kochar represented by Sh. Sandeep Sharma, Advocate.

d. Mohd. Haneef. Daud, Harun, Rafeek, Firoz, Irfan, Farukh and Yunus on
h Sh.Imran Khan, Advocate.

nents not advanced. Adjournment sought by Id. defence counsel. Heard.
me up on 23.02.2022 for supplying copies of challan to accused Laxman

1vas Rao Chithapatla, Mohinder Kauchar & B#ura and consideration on charge.

&

Presiding Officer, Spl. Env. Court
Faridabad. UID:HR0387
28.10.2021

.“"’_.

" ATTESTED AS IDENTIFIED
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";‘ 3 i r101str:
11 ExecutiW Wagistrate
&
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Present:

N'c_uﬁc.

A.s.per orders of Hon’ble Punjab & Haryana Court bearing nos.
8.@}., G/Spl/Misc dt. 17.04.21 and by the orders of District & Session
Iudge Faridabad bearing nos. 8813-8855/covid-19 dt.16.04.21 are

héwby extended upto 31.5.2021 only urgent matters are to be heard

'*i,tl abrupt spreading of corona cases in the city.
“And by the orders of District & Session Judge, Faridabad

ing Endst No. 9290-9326/covid-19 dt. 27.04.2021 hearing of all
ﬁt matters w.e.f. 28.04.2021 shall be conducted through virtual
e only i.e. by Whatsapp video call or any other online -permitted
2 gs/video conferencing till further orders. "

f Moreover keeping in view the extend the restrictions 1mposcd

NS4
r—/"
(Seema)
Presiding Officer, Spl. Env. Court
Faridabad. UID:HR0387

015’757 2021

ATTESTED AS IDENTIFIED

Executiv agistrate.

Faridabad
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State Vs, Firoz & Ors

24 dated 10.01.2020

OfPLP Act & 188 and 120-B of [PC
ajinKund Faridabad '

Sh, Jagminder Singh, Ld. PP for the State,
Accused Fitoz, Irfan, Farukh and Yunus in custody
‘represented by Imran Khan, Ady.

Above-named accused produced before me in custody being
glstrate Check Iist 41(1) (b) (ii) of Cr.P.C filed. Judicial remand
S sought. Heard; Offence being.; bailable, accused is admitted to

t to his furmshmg bail bonds i ihe sum of Rs. 20,000/~ each

Urder: 11.01.2020 : (Meenakshi Yadav)
Iy = ‘ D/Judmal Magistrate - Ist Class

| | e Faridabad

~ UID No. HR0342

ATTESTED AS IDENTIFIED

o True CORY
g ' : Certificd /¢
Exectliyeé Magistrate worisdh b 87 - ; L@
aridabad . Qu"‘ . \-\w\stl\((;.’k‘-'\
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State vs. Daud and others

Sh. Jagminder Singh, Ld. PP for the State.
Accused Mohd. Haneef, Daud, Harun and Rafeek in person
with Sh. Mohd. Shahid, Advocate.

Accused | Mohd. Haneef, Daud, Harun and Rafeek
before me ‘in custody being Duty Magistrate. Judicial
r 14 days sought. Check list under Section 41 (1) (b)
C. have been. filed. Arguments heard. Keeping in view
> facts and circumstances it is amply clear that trial of

4se will take a long time and no useful purpose will be

their furnishing bail bonds and surety bonds in the

Rs. 40,000/- each with one surety in the like amount.
ike bail bonds and surety bonds furnished, accepted and
Accused Mohd. Haneef, Daud, Harun and Rafeek be released

(Meertakshi Yadav )
. D/Judicial Magistrate 1* Class,
Faridabad

UID No. HR0342

; Executivé Magistrate.
‘ Faridabad




State vs. Firoz and others
‘Sh. Jagminder Singh, Ld. PP for the State.

Sh. Imran Khan, counsel for accused Firoz, Irfan, Farukh and

- Yunus.

File taken up on an application for furnishing the bail-bonds on
. iccused Firoz, Irfan, Farukh and Yunus. Heard. In pursuance of
ed 11.01.2020, requisite bonds furnished and. accepted, surety
ested in the court whereas personal bonds are to be attested by the
2 ties. Release order of accused Firoz, Irfan, Farukh and Yunus be
imediately with the direction to appear befpre the court on
0 the date already fixed. File be sent back to t“hn‘cerne Court..

N Sar~

£ Order: 12.01.2020 (Meenakshi Yadav )
 D/Judicial Magistrate 1* Class,
Faridabad

UID No. HR0342

certed 9/

<‘ Wy St
> 0 PRt

Eaedies

Tathiotis®

a1



i ?%i?

¢
v “‘

FIR Ne 24 dated 10.01.2020
F1o STATE OF HARYANA VS Firoz etc.

Sh. Shashi Bhushan Mishra, Ld. APP for the State.
Accused Firoz, Irfan, Farukh and Yunus are on bail with
Sh. Imran khan, Advocate.

Today the case was fixed for presence of accused.
x used Firoz, Irfan, Farukh and Yunus appeared before me being

' -’,".t Magistrate. Their presence has been marked.

Challan not filed. Same be awaited on 27.01\2020.
A ¥
(Taraynum Khan)
D/Judicial Magistratd - Ist Class

Faridabad/UID NO . HR0360
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FIR Nn 24 dated 10.01.2020

STATE OF HARYANA VS Daud etc.

Pres(;!!?; Sh. Shashi Bhushan Mishra, Ld. APP for the State.

Accused Mohd. Haneef, Daud, Harun and Rafeek are on
bail with Sh. Mohd. Shahid, Advocate.

Today the case was fixed for filing challan. Challan not

A

-

ﬁiié’@: Same be awaited on 27.01.2020. Col—

27.01.2020
CuPd
= reeu VT
AS ‘L}‘—' |I' .{_‘J - 10\\}9 ﬁi ‘X\
. \&\
ey © SEAvE 76 0% L
Nagis ate ade \3\5 6 AGH
Exec v 1 ‘W*}\a adABNee
Faridahad
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(Tarantum Khan)

D/Judicial Magistrate - Ist Class
Faridabad/UID NO . HR0360

Sh. Vibhor Khatana, APP.
Accused Mohd. Haneef, Daud, Harun and Rafeek on bail with Mohd.

Sahid,Advocate.

~ Advocate.

Challan not received. It be awaited for 21.04.2020.

Y S

(Varsha Shdfma)
PO-cum-JMIC, SpINEnv. Court
Faridabad. UID:HR0370

Accused Firoz, Irfan, Farukh and Yunus on bail with Sh.Imran Khan,



Shri Shashi Bhushan Mishra, APP with ASI Talim Hussain,

P.P, Green Field Colony, Faridabad. .

Accused Srinivas Rao Chithapatla and Laxman Rao Surbhi

are on police ball with Sh.S.S. Rao, and Sh. Jayant Bhatia,
~ Advocates.

Challan presented today. It be checked and registered. An

cation for regular bail on behalf of accused Srinivas Rao Chithapatla

Laxman Rao Surbhi moved. ASI Talim Hussain has suffered a

hapatla and Laxman Rao Surbhi

ﬁlent that accused Sriniv-asv Rao Chit
' d. ASJ,

& been released on police bail as order dated 17.08.2020 of |

: Heard. It has been averred that accused have been released on

estlgatlon no further investigation is pendmg agamst the accused no

her recovery has to be effected from the custody of accused. Thus,

g benefit of concession of bail the above named accused ar " hereby’

tted fo bail on their furnishing Bail Bonds in the sum of Rs.50 OOO/-.

it
(VarsRaharma)
PO-cum-JMIC, Spl. Env. Court
Faridabad.UID:HR0370
15.02.2021
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Office of The Deputy Commissioner, Faridabad
SRIECH! S ICACI

Telephone no. 0129-2227936, 2226604 Email:- dcfbd@hry.nic.in

1. Commissioner of Police,
Faridabad.

2. D.F.O., Faridabad.

3. D.T.P., (Planning),
Faridabad

4. M/s SVC & Lahari,
Faridabad.

NO. LFA-1/2022/  422-35 Dated: 2 Y/ 4§ / 9022

Sub--  Complaince of order dated 08/8/2022 in OA No. 69/2022 Parul Bawa V/s
SoH & Ors,pending before Hon’ble National Green Tribunal, New Delhi.

Please refer to this office letter No. 1444-46 dated 12/1/2022 vide which
copy of order dated 08/08/2022 of Hon’ble NGT which was sent for taking immediate
necessary action.

In this connection it is again intimated that according to the above orders
dated 08/08/2022 the Hon’ble NGT has specifically directed to comply the following
points:- .
In view of the precautionary principle no further development activity shall
take place in the land in question and no tree standing over the same shall be cut and
no further party rights shall be created in favour of any person on the basis of the
license in question till further order to the contrary .

As such you are. requested to take'requisite steps for ensuring compliance in

this regard in letter and spirit.

y Deputy"\Cle—ss/ic‘Jner

| _ v
ATTESTED AS iiE (11U Faridabad

Office- 1 -2" Floor, Mini Secretariat, Sector-12, Faridabad. Englih etter
Pratera— w7 fd e, @Y WRAET, eRR-12, TATATE |

—~ 35—



K-
Office of The Deputy Commissioner, Faridabad

Telephone no. 01292227936, 2226604 Email:. dcfbd@hry.nic.in

To
Commissioner of Police,
Faridabad.
No. LFA G499 1G-11/2022/ Date. 06.09, 9042

Subject: Compliance of order dated 08.08.2022 in O.A No. 69/2022 Parul
Bawa V/s SoH & Ors, pending befre Hon’ble National Green

Tribunal New Delhi.

Kindly refer to this office letter No. LFA-II/2022/ 932-35 dated
24/08/2022 on the subject cited above

In this connection it is requested to kindly direct the Chowki Incharge of
Green Field Colony, Faridabad to have regular visits of the land in question so as
to comply the directions of Hon’ble NGT. in OA No. 69/2022 Parul Bawa V/s SoH &

Ors.
for De'putyé\c\)m{iss,ioner,

Faridabad. ¢

ATTESTED AS IDENTIFIED
Exec uM&gistrete

Faridabad



